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to indicate a range within which the ceiling 
should be fixed instead of suggesting any rigid 
ceiling for the whole country.

(4) For various other categories of land 
conversion ratios should be fixed taking into 
account availability of water productivity, soil 
classification, crops grown etc. The absolute 
ceiling for a family of five, even in the case of 
dry lands should be put at 54 acres. This limit 
would be rrlaxable if there is special justifica
tion for doing so on account of the nature of 
soil, rainfall, chronic drought conditions etc.

(5) Exemptions in the existing State laws 
in favour of mechanised farms, well-managed 
farms etc. should be withdrawn.

(6) As regards exemptions in favour of 
plantations of tea, coffee, cardamom, rubber, 
etc. the Committee has advised that these 
should be carefully examined in consultation 
with the Ministers concerned and State Govern
ments. Thereafter this and other types of ex
emptions should be discussed with the Chief 
Ministers in order to formulate a national 
policy.

The Government of India is anxious that 
the State Governments should take up the 
implementation of the recoinmrndations ex
peditiously.

Fixation of a Living Wage Rate for 
Labours in  Country. Side and Redaction 

of Working Hours

7883. SHRI GADADHAR SAHA: Will 
the Minister of LABOUR AND REHABILI
TATION be pleased to state :

(a) whether Government have any propo
sal to pass Legislation for fixation of a living 
justifiable wage rate for labourers in country 
side and reduction of working hours; if so, 
the time by which Government propose to do 
to bring in such a legislation j and

(b) if not, the reasons thereof ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIIj- 
KAR) : (a) and (b). Apparently the ques
tions refers to agricuhutal labour. Their 
wages have been fixed under (he Minimum 
Wages Act, 1948, which contains provision for

periodical review and revision of wages, fixa
tion of working hours etc. No further legisla
tion by the Central Government is therefore 
considered necessary. It may also be mention
ed that in tome States/Union Territories like, 
Tamilnadu, Kerala and Pondicherry, special 
laws have been passed to ensure payment of 
fair wages etc. to agricultural labour.
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